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or being taken against aoy mal-practices by 
the Indian and foreign banks in the matter 
of foreign e~change dealings? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANA DHANA POOJARY): (a) Yes, 
Sir. 

(a) Reserve Bank of India has reported 
tbat 24 indian bank and 7 fOleign banks 
operating in India are being allowed to 
become members of SWIFT. 

(c) to (e). An Implemeontatioo Com N 

mittee is bei ng set up by tbe Reserve Bank 
of India (0 xamine the term and condi~ 
tions regulating the linking up of Indian 
aod foreign banks wilh SWIFT. It will also 
look into the role tba t shou1d be carried 
out by the R serve Bank of Iodia in tbe 
monitoring of these op rations and tho 
~recautionary measures that should be 
taken for prevention of pos ible mal-
practices. 

[TranJ lat ion] 

Tran hipper Facility for xport of Iron Ore 
(rom Mormugao Port 

847. SHRI JAGANNATH PRASAD: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Mormugao Port does not 
have the r quisit facility of transhipper for 
xporting iron-ore to foreign countries; 

. (b) if 0, tbe efforts being made by the 
Ministry to make available transhipper at 
the port as per the r quirement; and 

(c) the time by which arne will be 

mad available '1 

TH MINISTER OF COMMERCE 
SHRI ARIUN SINGH) : (a) No, Sir. 

(Mormu ao Port does have tbe r quisite 
f cility of lr n hipper (or "porting iron 

or t for i 0 countries. 

(b) ilnd ). he questions do not arise. 

[Engillh] 

Excise Duty Pending from Cadburys 
Chocolates 

, 
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848. SHRI MANIK REDDY: Will 
the Minister of FINANCE be pJeased to 
state: 

(a) The details of the excise duty 
pending for realisation from Cadburys, the 
manufaturers of chocolates; 

(b) since when the money is pending 
for realisation; 

(c) whether any show-cause notice has 
been issued; and 

(d) if so, the action taken for the peedy 
recovery of this money ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) = (a) to (d). 
The information is being collected aDd will 
be laid on the Table of the House. 

Loss in N.T.C. Textile Mills 

849. SHRI ANIL BASU : Will the 
Minister of TEXTILES be pleas~d to 
state: 

(a) the tota I accumula ted Joss of the 
textile mills run by tbe National Textiles 
Corpora tion; 

(b) the factors responsible for such huge 
Joss; and 

(c) the steps, if any. takeD or beiDa 
taken to run the NTC mills 00 a profitable 
basis 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHJD ALAM KHAN) : (a) Nation I 
Textil Corporation , h&EJ ir;{uned Jesses 
tailing about Rs. 670 crore from 1974-75 to 
Sept., 1985. 

(b) The major reasons for continuous 
10 ses of the mills under NTC are as 
follows :-

(a) Old and Obso]et machinery; 




